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CBNTimL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

s^-

M.A_ N0-22A2/1998
C-,P- 171/1998

in

O.A- NO. 2101/1994

New Delhi ti-sis the 3rd d,ay of November, 1998.

HON'BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN

HON'BLE SHRI R- K. AHOOJA, MEMBER (A)

Chet. Ram S/0 Shiv Charan.,
Shu Dt i ng J ainadar•,,
Northern RaiIway, Moradabad,
R/0 ViH. Jhanjhanpsjr
P „0 „ Ha,r t ha 1a ( Sonakp u r ) ,

% Oistt. Horada,bad_ .... Applicant:

( By Shri G. 0„ Bhandari, Advocate )

-Versi.KiJ-

1„ Shri S. P„ Mehta,
Gene r a 1 Ma.nager,
Nor t.her n Ra. i 1way HQ,
Baroda House,
New Delhi.,

2_ Shri P., C„ 3harma,
Di V i s i o r'la 1 Ra i 1 way Met nager ,
Nort:he r n P!a i 1 way,
Divisional Office,
Moradabad- -.. - Respondents

( 8y Shri R„ L. Dhawan, Advocate )

0^.

O R O E R (OF?AL)

Shri JiiKticJB K- iW. AganMtal

A{;>plication f'or examption from personal

appearance on behalf of the Divisional {-••ersonnel

Officer, Northern Railway, Moradabad is allowed in

view of the fact that a copy of fresh compliance

report has: been filed for and on behalf of the

rssipofKlentiis...
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2. on going through the order, the learr
oounsel For .applicant submitted that partial
compliance has been made. b. the light of this
submission, « went through the order passed by the
Tribunal in OA No. 2101/94, decided on 9.12.199/-
The directions were as follows v.

"A In the result, this application
•t/ncceeds and the respondents
dirented to consider it the appli^i
be r;.g.narlsed

:i- ."ay - ^considered
'Tidr"mL®be dSne'by'a'reliioned order' and
ccmrmunlcated to ^-f^^c months
??S'-"tS: da"e of ri:SU:-of a copy of this
order

3. The fresh compliance report: and the
,acc.o„t>ar,ying order passed in fayour of the applicant
by the respondents show that the applicant has been
r-egularised in service as Shunting lam-adar . According
to us. the direction was only for considering the name
of the applicant for resularis,ation as a Shuntirs
.hamadar. Under the circumstances we aie of the view
that now there remains nothlr« to continue with these
proceedings. .Accordingly, they are directed to be
dropped. Rule nisi, if any issued against the
respondents, shall stand discharged.

( K... M- Agarwai. )
Chairman
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